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Present: The H•nble Mr.ustice G.Sivarajam 
Vice-Chairman. 

Heard Me.S.Ali. learned Srac•uneel 
for the applicant as well as Mr.M.U.Abmed. 

learned Addl-.C.G.s.C. for the respondents. 
Hstice to respondents to show cauae 

as to why this applicati.n shall not be 
admitted. 

Post on 2.42005. *eply if any in 
the meantime. 	---• 

Vice-ChaIrman 
4 

Mr. S. 1i1i, learned Sr. counsel for 
the applicant is present. Mr. M.U. Ahmed, 
learned Addi. C.G.S.Co for the respondents 

submits that the applicSnt is engaged 
;only when there is requirement and tihat 
he wants to file detailed written xw 1  
statent. Post on 3195.2005. 
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31.5.2005 	Mr.S.A1i.ed Sr. ounee1 Eor 
I 	the 4pp11Cant Hr.M.U1.)eaLd 

Addi .C.G.S.C. submts tat 2 .'Tfactb 
have already been reclived:Iafld that he 
:reqUi5B. another-i-fourl weeks time for 
preparing written sta.ement and fc 
vezification. Sr. Couhsej for the 
applicant submit* at files are alee 

1 rquire. post. this c:a8e on.. 30.6.2005. 
rjtten statement in e usantime, 

files have also to.be obtained. 

LCh airman 
bb 

	

30.601005 	Mr.S.Ali, learned Sr., 'counsel for 
the applicant is present. Mr.N.U.Abmed. 

* 	 learnedAddl.C.G.S.C.j sek f9r further 
time to file written statemtnt. post 
for admission and hearing on 1.8.20059 

1 	
Written statement in rthe  meantime. 

Vice-Chairman 
bb 

3 	 1.805 	Mr.M.U.AinedJ.eaçned AddI,C.G.5C 
submits that the writn stateient 

"(- 	 is being filed to-day, 
- 	 Post the ratt6 id ear1ng 

7 	 on 29.84054  
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30.8,05 	Post the matter before ne xt 
j3 	1k- 	 - 	 ava flab]. e Division Bench 
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5.10.2005 	Heard Mr.S.Alj, learned Sr.coun. 
sel for the applicant and Mr .M.tJ. 
Ahmed, learned Addl.C.g.S.c, for the 
reSpondents for some time. Mr.S.Alj 
wants some more time to study the 
matter further and to submit, 

post on 14.11.2005. 

'V (5  
M er 	 Vice-Chairman 

bb 

	

14.11.2005 	Post before the next Division 
Bench. 

:-:dy  for  Vice-Chairman  

mb 

10.3.2006 	Mr.S.A1i 1  learned Sr.counsel 
subridts that he is not keeping well 
hence sought for an adjournt. 

pst before the neat Division 
Bench. 

Vice-'Chairmen(J) 	Vi ee-C 
bb 

08O8.2Q06 	Learned counsel for the applic- • 	
ant sought for adjournment. Let the 
case be posted on 24.08.200 

, '07 

-. j;7 	,c 
ember 	 Vice-Chairman 

mb 

17. $. St. 	Pest the iatter be re the Nivisles 
'N 

irn 	
V e-chajrmsn 

12.3.07. 	At.herequest of learned cosel 
for the applicant case isdjourned to 
22.3.07. 

Member 	 Vice-Chairman 

irn 	 /1 
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IN THECENTRAL ADMINISTRATiVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. No. 81 of 2007 

DATE OF DECISION: 22.03.2007 

Sri. jeet Bah ad ur & Ors 
....... ......................... ............................. ....Ppp1icant/s 

Mr. S. Au 
.. .A1d'vocat.e for the 

Applicantls. 
/ 

- Versus- 

U.O.I & Others 
................................. ........... .

Iespon den t/s 

Mr. M.U. Ahmed, AddLC.G.S.0 
Advocate for the 

Respondents 

CORAM 

HON'BLE MR K.V. SACHJDANANDANI VICE-CHAIRMAN 

HON'BLE MR.TARSEM LAL, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers 	 Yes/No 
maybe.allowedtoseethe Judgment? 

W1ether to be referred to the' Reporter or not? 	Yes/No 

Whether to be forwarded for including in the Digest 
Being complied atJodhpur Bench & Other Benches? Yes/No 

Whether their Lordships wish to see the fair copy 
of the Judgt? 	 Yes/No 

Vice-Chairman/Admn. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.21 of 2005. 

Date of Order: This the 22nd Day of March, 2007 

HON'BLE MR.KS, .V.SACHI8DANANDAN, VICE-CHAIRMAN 

HON'BLE MR.TARSEM IAL, ADMINISTRATIVE MEMBER 

j.eetBahadur S/O.Chandra Bahadur 
VIILG-Urungchoury 
PO.Rampur, Zone-Sagarmatha 

Sajjàn Laskar, 
S/O..MdJalal Ahmed Laskar, 
ViLLDidar Kosh (Part-i), P.O. Didar Kosh 
Dist.Cachar, Assam, 

Amar Hussain, 
S/O.Noor Ahmed, 
VilhSingoan, P.O. Lanka 
Dist.. Nag aon, Assam 

Narendra Singh, 
ViII.Kot.ayar, P.O. Khatanga, 
Dist.Ranchi, State-Jharkhand. 

Mama Angami, 
S/O. Akhocho Angami 
ViILKego Town, P.O..Kengocha 
Dist.Koh im a, Nag aland 

Ataur Rahman, 
510. Foyaj All, 
Vill.Atardigirpur 
P.O. Morjáokandi, 
Dist.Karim g anj, Assam 

Ser Babadur, 
\rilLGurungchoury, 
P.O.Rarnpur,Dist.UdayOUr, Nepal 

S. NajrulAli 
VIII .Ph oliham arifam, 
Dist.Motigaon, Assam 

9. Ashok Uran, S/O Bodhe Uran, 
VilI.Karbi Balatoli, 
P.O.Kisco, 
Dist.Lohardogga 
State-Jharkhand 

10 Pu ran Tirki, 
SIOLahru Tirki 

VIII .Rahani sera, 
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DisLGumla, 
State-Jharkhand 

11 Vinijo, Sf0 Pujel Angami 
Vill.Kego Town, 
P.O.Kejocha,Dist.Kohima,Nagaland 

12. .Chote La!, 
S/oLagu Ram 
ViH.Masard, Dist.Bhojpur, Bihar 

1.Punicho, 
• Viii. Kejop Town, P.O. Kejocha 

• 	Dist.Kohima, Nagaland 
1.&Kejono 

ViILKejo Town 1  
P.O. Kejocho, Dist.Kohima, 
Nagaland 

15 Hon icho, 
VilloKejo Town, 
P.O. Kejocho, Dist.Kohimà 
Nagaland 

I Z. Kunjalal, 
VilLKejo Town 
P.O Kejocho, Dist.Koihima,Nag aland 

1. AmitRajak, 
S/O.Subhden Rajak, 
Villjanaki Pathor, 
P.O.Nagaon, DistNagaon, Assarn 

0 

18. Lanaman Mahato, 
S/O Subhden Rajak, 
VilLJanaki Pathor, 

P.O.Nagaón, Dist.Nagaon, Assam. 

By Advocate Mr.S..Ali, Miss S.Sultana. 

-Versus- 

The Unfrrn of India, represented by the Secretary to the Govt. 
of India,Ministry of Defence, New Delhi. 

Station Head Quarters, Jakhrna, Nagaland C/O 99 APO 

MdhDirector General of Staff Duties (SDGE). Genera! Staff 
Branch, Army Head Quarters, B.H.0, New Delhi. 

The Administrative Commandant, 
PuravKaman Mukhalaya,H.Q., 
Eastern Command, Fort William 
Calcutta-7002 1. 
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The Administrative Commandant, 
Station Head Quarter,Chakhabama 

C10.99 A P.O. 

By Advocate Mr. MU.Ahmed, AddI.C.G.S.C. 

ORDER (ORAL). 

SACHJDANANDAN,VC; 

There are 18 applicants in the matter. They claimed 

that they were engaged as Conservancy Staff at the Station 

Headquarter Chakabama, Nagaland since 1985. Some of the 

•  applicants have been working since 1994,1995, 1996,1999,2000,2001, 

till August 2004 respectively. Since they were working as daily basis, 

their names were not available in the records. They contended that 

they have been working continuously and their services were not less 

than 240. Their services have been terminated from 2004. Showing 

the copy of the statements (Annexure 3) the respondents have 

engaged the applicants from 1999 to 2004. The applicants have filed 

•  their representation. But the respondents have rejected the same only 

on the ground that there is no vacant post for Group D for their 

accommodation. But the respondents have engaged some other new 

hands. The applicants have submitted that there are several 

vacancies, but the authority did not so by depriving them from their 

legitimate right.. Being aggrieved the applicants have filed this O.A. 

seeking the following reliefs 

"1. 	To direct the respondents to re-engage the 
applicants in their original potIengagement. 

2. To direct the respondents to give the 
temporary status to the applicants and 
thereafter regularisation of their services. 

To pay their arrear wages we.f. September, 
2004 onwards. 
To grant any other relief of relief entitled to 
the applicants." 
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2. 	We.have heard Mr. S. AlL learned counsel for, the applicant 

AND Mr.M.U.Ahrned learned AddLC.G.S.C. for the respondents. The 

respondents have filed their written statement contending that The 

Applicants were engaged 'as and when' required basis like a seasonal 

worker by the Station Headquarter, Chakabama. These labourers 

were employed for 89 days and whenever required further, were told 

to cothe for next 89 days for engagement. Boar4 proceedings to justify 

requirement duly approved ,by Station Commander, Chakabama was 

forwarded 'to Controller of Defence Accounts, Guwahati for 

concurrence. The Controller of' Defence Accounts, Guwahati 

concurred the Board proceedings till June 2004 and those labour 

employed during the period were .paid their wages. Therefore the 

applicants have no continuity in their duty and worked for a broken 

period and as such they have no any legal right to be regularized. 

There is no requirement of casual labour as such one has been. 

engagement w.e.f. 01, January 2005. They were also be considered for 

engagement as casual labour for conservancy work subject to rules, 

procedure and availability of the vacancy. More so, the records of the 

labour, those who worked as regular basis and for the longer period 

are kept for the purpose of future utility. Doctrine of legitimate right 

expectation is the equitable principle and same cannot be - restored to 

for the purpose of Regularisation of service and it is an equitable 

princIple. Casual labours were employed for short period as and when 

required. Labour approaching for vacancies available are much more 

hence turnover is done to ensure employment. Therefore, it is 

submitted that the applicants has no legal right to claim of their 

regularisation. Mr.M.U.Ahmed learned counsel for the respondents 

has submitted that the applicants have been working till 2004 and 
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continuously for 240 days and they are expedite to give the benefit for 

98 days for temporary status and regularisation. The counsel also 

submitted that the applicants never worked continuously 240 days but 

intermittently and they have been engaged alternatively. Many other 

casual labours also in the list have been engaged on rotation. They 

have no right to claim of the OA. 

3. 	Learned counsel for the parties has taken our attention to the 

mterials placed on record. Counsel for the applicant has taken the 

decision of this Tribunal in OA.No.98 of 1997 21.11.97 the direction 

has been given to the Respondents to grant the benefit of the identical 

employees which is reproduced 'below: - 

"3 	Heard Mr.A.Ahmed, learned counsel for the 
applicant and MrAK.Choudhury, learned 
AddLC.G.S.C. appearing on, behalf of the 
respondents. Mr.Ahmed submits that the 
present: cases are covered by the decisions of 
this Tribunal, Namely, the decisions of 
O.A.No.56 of 1994 dated 19.9,1995 and 
O.A.No.248 of 1994 dated 10.11.1995. By the 
said decisions the Tribunal directed the, 
respondents to extend the benefit of the 
Casual Labourers (Grant of Temporary Status 
and Regularisation) Scheme, 1993 (for short 
the scheme), subject to their eligibility. 
According to Mr.Ahmed the present applicants 
are similarly situated and so they are entitled 
to the benefit of the scheme. 

On hearing the learned counsel for the parties 
and on perusal of the records, I am of the 
opinion that the present cases are covered by 
the decisions of this Tribunal passed in O.A. 
No.56/94 and 0A248/94. 

Accordingly, I dispose of the applications with 
the direction to the respondents to extend the 
benefit of the scheme and consider the 
question• of conferring temporary status to 
them and thereafter regularisation, if they are 
otherwise found eIigible. This must be done as 
early as possible, at any rate within a period of 
two months from the date of receipt of this 
order. 

I 
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available in detail so as to find out whether they worked as Casual 

labourers retrospectively and since there are no other documents to 

show whether the applicants are entitled or not we are unable to 

decide the matter. 

In the facts and circumstances we dispose of the matter with 

directions to the applicants to . make detailed representations 

individually wiLlin one month before the respondent No.2 and the 2 

respondent or any other competent authority shall consider the same 

and pass appropriate speaking orders within three months thereafter. 

The O.A. is disposed of accordingly. There will be no order 

as to costs. 	. 

(TARSEM LAL) 
	

(K.V.SACHIDANANDAN) 
ADMINISTRATIVE MEMBER 

	
VICE-CHAIRMAN 

Im 

Im 

I.. 

FA 



6. 	Both the applications are 	accordingly 
•  'disposed' of. However, considering the facts 

and circumstances of the cases I make no 
order as to costs." 

4. 	Tue learned counsel for the applicants contended that the 

applicants are also identical employee and they should get the 

benefit. Mr.M.Ujthmed learned counsel for the Respondents has 

laid down the decision of the (2006) 4 S.C.C. 1 in the case of 

Secretary, State of flataka and Others Vs. Umadevi (3) 

and Others and contended that the Casual employees do not have 

any right to claim for regularisation. Para 47 of Umadevi's case is 

reproduced below: 

"47. 	When a person enters a temporary 
employment or gets engagement as a 
contractual or casual worker and the 
engagement is not based on a proper selection 
as recognized by the relevant rules or 
procedure, he is aware of the consequences of 
the appointment being temporary, casual or 
contractual in nature. Such a person cannot 
invoke the theory of Legitimate expectation for 
being confirmed in the, post when an 
appointment to the post could be made only by following a proper procedure for selection and 
in cases concerned, in consultation with the 
Public Service Commission. 'Therefore, the 
theory of lçgitimate expectation cannot be 
successfully advanced by temporary, 
Contractual or casual employees. It cannot also 
be held that the State has held out any 
promise while engaging these persons either 
to continue them where they are oro make 
them permanent The State cannot 
constitutionally make such a promise. It is also 
obvjos that the, theory cannot be invoked to 
seek a positive relief or being made permanent 
in the post." 

5. 	However, the dispute involved in this case is whether the 

applicants are entitled for regularisatjon under the 1988 Scheme. 

Admittedly, since the service records of the applicants' are not 

L"--  ' I - 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH 

AT GWAHATI. 

0 .A • No. 	1 	/2005. 

Jeet Bahadur & 17 Ors 	•... 	Applicants. 

-Versus - 

• 	The Union of India & Ors .... 	Respondents. 

I N D E X 

S1.No. 	Particulars 	 Pa2eNos. 

1 	Original aprlicatiofl 	• - 	 Ito 9 

2 	Verification 	- 	 10 

3 	Anneure-1 

4 	Arxnexure-2 	
ç 	 c f3t) 

5 	Annexure-3 	 .• 

6 	Annexure-4 
C- 

7 	Annexure-5 	4 

U 	 • Filed by- 

Advoc ate. 

• 	zi/3/5 
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SYNO2SIS OF O.A. 

The apolicants have been working as conservency 

Staff at the Station H.. Chakabma Nagaland since 1985. 

Some of the applicants have been working since 1996. They 

have been paid a sum of Rs.1612/— (Rupees one thousand six 

hundred twelve only) those who completed 30 days in a 

month. In this way they have been working till. December, 

2004, but unfortunately the authority verbally and illegally 

infofmed them that their services are no longer required 

though the:'e are sufficient vacant post available to 

continue their services as Conservency- Staff. The eanlicants 

approached the authority to allow them to continue in 

their services but they refused. As nef Central Govt. 

Scheme of 1988, the apolicants are entitled to get 

ternoorary status and regularisatiori of their services 

vi.e.f. 1988 but the authorities intentionally and illegally 

did not give them temporary status and allow them regular 

seivices and hence they have filed this aoplication before 

the I-ion'ble Administrative Tribunal for grant of témoorary 

3 status and regularisation Of service. 

It may be mentioned in this connection that 

the aor,licants have been oaid their WageS: till. August, 2004 

but thereafter the authority have not o•aid their dues. 

Ultimately they have not been allowed to work in their 

post. These dues are also payable tothem. The records of 

the arplicants performance of their duties have been able 

to collect by the aoolicants only for the years 1999 to 

2000 and the rests are with the DeDartment. If these accords 

ordered by the Hon'ble Tribunal, then the authority will 

send to the Hon'ble Tribunal. 
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IN THE CENTRAL ADMINISTRATIVE TBIBi5N4L GAUFTI BENCH 	- 
AT GU1AHATI • 

• An appliCation under section 19 of the 

Central Administrative Tribunal Act, 1985. 

O.A. o. 	/2005. 

Jeet Bahadur & 17 Ors 	... 	AoplicantS. 

-Versus- 

The Union of India & Ors .... Resoondents. 

DETAILS OF THE APPLICATION 

I. 	PARTICULARS OF THE APPLICAJT 

I. Jeet Bahadur S/a Chandra. Bahadur 

Viii. G-urungchOUry 

P.O. Rarñpur, Zone - Sagamatha, 

Dist. Gumla, Nepal. - . 	- 
Sajahan Laskar, 

S/a Md. Jalal Ahmed Laskal', 

Viii. Didar Kosh (part-I), P.O. Didar Kosh 

Dist. Cachar, Assam. 

Aarnar Hussain, 6/0 Noor Ahmed, 

Viii. Singoan, P.O. Lanka, 

Dist. Nagaon, Assam. 

Narendra $ingh, 

Viii. Kotayar, P.O. Khatanga, 

Dist. Ranchi, State - Jharkhand. 

Con td. • • . . . . 2 
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Mama Aflgami 	0 	 0 

W0 Akhochd, Angami, 

Viii. .KegoToWr'i, .P .0. Keno cha, 

Dist. Khirna, 	Nagaland. 

Atar Ftahrnan, 	Sb 	Foyaj Au, 

• 	
0 	Vi1. Atardigirpur,P.0. Morjaokandi, 

Dst. Karimgnj, 	 spA  

• 	 - 	 7. 	Ser Bahadur, 	- 	 • 	• 
0• 

- 	1 	 -' 	- 

Viii' Gurungchoury,  

. 	 -. 	
P.O. Rarnpur, 	Dist 	Udypur,jSJeai. 

3. Najrui Au, 	 - 	 - 

- 	 Viii. phoiihamarifam, 	 -, 

• 	 . 	 Dist. Morigaon, Assam. 

- 	 - 	 - 	

9. AshokUran, 	S/o Bodhe Uran, 	- 

VU1. Karbi Balatoli, 	- 

P.O. Kisco, 	Dist.Lohardogqa, 

State - Jharkhand. 

0. 	
10' 	Purafl Tirki, 

Sb 	Lahni Tirki, 

Viii. Rahamsra, 	Dist. Gurnia, 

State - Jharkharid. 

11. Vini-jo, 	S/a Pujel Angarni, 	0 

Viii. Kego ToWn, 

• 	

P.O. Kejocha, 	Dist. lhima, 	Nagaland. 

12.. 	Chote Lal, 	S/o Lagu Ram, 	. 

Viii' Masard, Disto Bhojpur,Bihar. 

-. 	 . 	 13. 	Punicho, 
- 	

. 	 Viii. Kejo Town, 	P.O. Kejocha, 

• 	
0 	 • 	

• Dist. 	<ohima, 	Nagaland. 	 - 

• 	

0 	 c 	n t d. •. • • • 3 
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Kejono, 

Viii. Kejo Town, 

P.O. Kejocho, Dist. Kohirna, 

Nagaland . 

Honicho, 

	

• 	 Viii. Kejo Town, 

P.O. Kejocho, Dist. Kohima, 

• 	 Nagaland. 

Kunja].al, 
• 	Vill.Kejo Town, 

P.O. Kejocho, Dist. Kohima, Nagaland. 

Ajnit Rajak, 

S/o SubhcenRajak, 

• 	 Viii. Janaki Pthor, 

P.O. -Nagaon, Dist. Nagaon, Assam. 

Lanaman Mahato, 
• 	

S/b Subhden Rajak, 

Viii. JanakiPathor, 

P.O Nagaon, Dist. Nagabn, Assam. 

II 	PARTICULARS OF THE RESPONDENTS - 	- 

I. The Union of India, represented by 

the Secretary to the vt.of India, 

Ministry of Defence, New Delhi. 

2. Station Head Quarters, Jakhaxa, 

Nagaland. 

30 Addl.Director Gnerai of Staff Duties 

(SDGE), General Staff Branch, 

Army Head Quarters, B.H.O., New Delhi. 

Con t d. . . . . . .4 

	

\• 	
0 

I 
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4. The Administrative Commandant, 

PuraV KamanMikhalaya, H.Q.,. 

Eastern Command, Fort Wi1iiarn,. 

Calcutta-70021. 
ci) 

5 The Administrative Commandant, 

Station Head QuaTtef, Chakbama, 

'o 99A..P.0. 

PARTICULARS OF THE ORDER AGAINST WHICH THIS 
APPLICATION.ISMADE 

• Though the applicants have been working tft as 

Conservancy Staff in the office of the Adminisirative 

Commandant, Chakabama, Nagaland Since 19.86 but no formal 

aipo\intmentS were issued to them. bythe authority but 

their monthly wages had being oaid, at the rate of Rs.1612/-

per month (maximum). It may be fLirther mentioned that 

in some of the morriths the applicants were not alioed to 

work but in their places fresh workers were apoointed. 

And in December, 2004 they were verbally informed that 

• their services were no longer required and since then 

applicants have not been allowed to work in Conservancy 

Staff. In fact cause of action arose with effect from 

lstJanuary, 2005. 

J1JPJSDICTION OF THE TRIBUNAL - 

The applicants declare that the subject matter 

on which the aoplicants seek redresal is within the 

jurisdiction of the Hon'ble Tribunal.. 

Gontd......5 

/ 
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'I. 	LIMITATION :- 
	

I 
- 	The aoplicants further declare that the 

adplication is within the iknitation as prescribed 

U/S 21 of the Central Administrative Tribunal Act, 1985. 
	tl 

In fact, cause of action arose on 1.1.2005' 

VI., 	FACTS OF THE CASE - 

I. That the applicants are Indian Citizen by 

birth and as such they are entitled to all the rights 

and privileçes guaranteed under the Constitution of 

India. 

That the cause of action and the relief 

sought for being common, the apolicants have filed this 

joint petition praying for common relief and as such it 

is prayed that the j-Ioritble Tribunal be pleased to allow 

this joint oetition4lnder Rule 4(5)(a) of the Central 

ministrat1ve Tribuni1(Proceure) Rules, 1987. 

That your apolicants were engaged inthê 

conservancy Staff from 1985, 1987, 1993 9  1994, 1997 and 

2000, 2001 to 2004 respectively. But all the salaries/ 

wages and working days records are not available with 

the applicants' . The service records and payment of wages 

are aailable for theyear 1999 and 2000 and January, 

2001. If all records are called for then their working 

days and payments of wages uoto date will be avalable. 

That the working.days for the year 1999 and 

2000 of which they have official ecord have been shown 

be1ow 

- 	
Contd.....ó 



i±) 2000 - 357 days per months of the, applicants. 
,. 	 .. 	 . 	 .- 	 .: 

That the applicants beg to state that though 

they have no official records with them, aoplicants , 

• . 	. 	they have shown their working dys for the years as 

-follows:- 	. . 	.. 

Mnexure-1 and 2 are the pnotocopies 

of statements shoving viorking days of the 

áplicai-1ts in the year 1999 and 2000. 

Annexure-3 is the Copy of th staements 

shiwing the working day,s of the applicants 

• 	from 1999 to 004. 	. . . . . 

That your applicants aoproached the 

	

•-' 	
Administrative Commandant of StatioPH.Q., Chakabama 

for their engagement from 1st January, 2005 again and 

provide therri with thnporarystatusand.thereafter.' 

regularise their services but the Administrative mmandant 

refused them on theplea that there are no posts for 

their accomodation but in their post some other new 

hans have been engaged. 	. 	• 	. 

- , 7. That the applicants beg to state that there 

areseveralvácancies where the autho±'.itymigh-t have 

• 	engaged them but theydid not, do so by dpriYing them 

from their legitimate right. 	.. 	 .• 	 •, • 

• 	 .-- 	 ., 

8. That your, aoplicantssubmit that the Hon'be 

Central Administrative Tribunal vide judgment arid order 

• 	. 	'• 
Coritd.....7 
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dated 21.11.97 in O.A. No.98/1997 and vide jdgrnent 

and order dated 26.4.99 oassed in' O.A. No.451/99 granted 

temporary status and directed theRespondents to regularise 

their services. The present case is covered by the above 

case. 	 - 

Arinexure-4 is the photoCopy. of the 

judgment and ord'ár dated 21.11.98 passed 

• 	 in O.A. No.98/1997. 

Ann exure-5 is the photoc9oy of the judgment 

and order dated 26.4.99 passed in O.A. 

No.451/1999. 

That your apolicants submit that besides these 

cases there are several other similar cases which have been 

disposed df by the Hon' ble Tribunal1 at Guwàhati. 

That the apolicants in the above O.A. NO.451/99 

have already been engaged by the respondents by conferring 

them temporary status. 	 ' 

VII. GROUNDS FOR RIEF WITH LEGIJ pROVISIONS :- 

F or that under the vt. Scheme of 1988 it 

has been provided that those who complete 240 days in a 

year they are entitled to get temporary status and 

thereafter regularise in their ost/engagement. 	- 

For that some of the apolicants have been 

working in Conservency Staff under the control of the 

Jakhaura H.Q. in Nagaland and full filled the terms and 

Coritd....,,8 
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conditions of securing temnorary status-quo and thereafter 

are regularisation of services. 

ir that all the ar,olicants have been able 

to collect,  their records of 0erforrnance of their service 

the year 1999, 2000 and January, 2001 and the records 

of their services are with the authority particularly with - 	.- 
Administrative Commandant which are to be celled for by the 

Hon'ble Tribunal for the ends of justice. 

For that it Was found that sometiiies, the 

authority used-to engage new hands removing the applicants 

just to deorive them for securing temnoorary status and 

regularisation of their services. 

For that there areprovisions for anoointment 

of the alicants against Group-D nost but due to intentional 

negligence they have been deprived from the said Gauhati. 

F or that the respondents are fully aware that 

under the Central Govt. Scheme of 1988 the aonlicants are 

entitled to temporary status and reguirisation of their 

services but the authority intentionally and illegally 

deprived the poor applicants from, those benefits. 

For th the respondents have also npt paid 

the wges to the applicants from the month of September, 

2004 though they Worked throughout the months of Sent ember, 

October, November and December, 2004- 

For that at any rate the applicants are 

entitled to be get temoorary status and thereafter for 

regularisation of their services' 

Contd.... .9 
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VIII. DETAILS OF REMEDIES EHAUSTED - 	-) 

That the applicants earlier filed re0resentation 

• - 	before the resoondents but no relief was given to them 

and hence this apo].ication before this Hon'ble Tribunal. 

MATTER NOT PENDING IN.AIN COURT OR LAJ OF T}UBUNAL 

No apoliCatiOfl of this case is oending now in any 

urt or Tribunal filed by the applicans• 

RELIEF SOUGHT FOR :- 

- - Under the facts and circumstances narrated above 

the acolicants pray before this Hon'ble Tribunal for grant 

of following relies- 

To direct the respondents to re-engage the 

anplicants in their original post/engagement. 	- 

To direct the resoondents to give the temoorary 

status to the applicants and thereafter regularisation of 

their services. 

To pay their arrear wages w.e.f. Sentember; •• 

2004 onwards. 	0 

To grant any other relief of relief entitled 

to the applicants. 

Cost of the case. 

XI • 	INTERIM RIEF., IF ANY 

- - 	The respondents may be directed to allow the 

, apolicants to join their serviceS s- Gonservency Staff. 

XII. 	PARTICULARS OF THE IpO:- 	- 

a) Date 	43 	b) 

c) Value 	2. 	 d) Pyale at Guwahati. 

XII. EnclosureS 	As pef Index. 	- 
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VERIFICATIQJI 

i t  Jeet Bahadur Son of chandra Bahadur . 

resident of Village Gurungchouxy, P.O. Rampur, 

Zone - Sogormatha, Dist. Gum.a, Nepal, do hereby 

solnly affirm and verify that the statemets made 
o 

inoararaphs vI , , J ). 
are true to my knowledge and those made in paragraphs 

, 9 79, W,! 	 being matter of records. 

are true to my info imation derived therefrom which L 

believe to be true and the rests are my humble 

submissions made before this Hon'ble Tribunal. AndI 

have not suppressed any materials facts in this case. 

- 	And I sign this verification on this theL/ th 

day of March, 2005 at\GuWahati. 

Signature. 

11 
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$TkFF FUh THE iONT.i UF OCT 

S/Not Name or 1rnployoe 	tnoor Date - .j kemnrka 
zen 	jAbsent 	* 1 • Laxuittri Moho ta 

-. 
1.1 

2. 13hagirth 	/ 	
/ 31 	Ni]. 

39 Beslio Bdr 31 	Nil 
4.. Shnhj -w Lxknr 31 	Nil. 

 iuhivo hil 
 Kunju L.al 31 	NIl 
 Videj ' 31 	Ni]. 
 Narandra Kuuiar 31 	Nj]. 
 Todi 31 	Nil 
 L4gasf 31 	Nil 
 Hovichu 31 	nil 
 Kezuvth 31 
 La)unan Tudu 31 	Nil 
 Laxman Tudu 31 	Nil 
 Jeetj3dr 31 

• 
Nil 

 Chote Lal 31 	Nil 
 Vatsuhe .31 	Nil 

Case No 	: UUU6/OU3/Stn  

/ 

'I 1  
r 

F. 
 

di  

1 

:. 

.4 

1lace 

Lated 	Nov 9 
- 

( 1•14 Kaxibppa ) 

Ssu 
for 3th Cdr.  

II 

F l  

H 
- 	14 



l  

/
/ 	 OF STTION HEADQRTER5 CHJ(H13M4A FORTHE J 	ii OF NOV 99 -  ------ ---------- 

/1 

I 7o 	 -----y oUajyj 

1. Laanan Mohoto 	 30 	- 

L 	2. Rhagirath 	 30 

3, Shahjan Laskar 	 30 	- 

4. 	t3escho Bahadur 	 30 	- 

S. Puhivo 	 30  
it 6. VidoJi 	 30 	- 

: 7 0 	Xunju Lal 	 30 	- 	 .  
8 1  Narender Kumar Singh 	30 	

- Todi 	 08 	22 
Ngomf 30 	

- Hovicho 	 30 	- 
1 	 12. Kezuvo 	 30 	- 

13. Lnxman Tudu 	 30 	- 

14 Jeet Bahad%jr 	 30 

15. Puran 	 30 

16 0  Chote Lal 	 30 

17. Vateuhe 	 30 	- 
- - 	 .1,• 	 - 

I CZt80 Ho : 0 006/003$Stn 

Dated 	: 	De99 

Qp 
Station Headquarte 
Chakhabarn4-(Nagà1af) 
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IN 

4 

PJf-/2Lc'S- 

- 

PRESTJABSENT STATEMENT OF CONSERVANCY 
TAFFO' 

MONTH  

• 	 SezQ Námot mpoyee 	Q No of davp 	2 Remark8 
No p 	 : 	 QPre sent J Absent Q 

• r. 	I . Ehagirath  
2 	Kunju La]. 	 31 	- 

• 	3.Pumn 	 31 
4. Kezvo 	 31 	- 
56 	Chot La]. 	 31 	- 
60 	...Vedeji 	 31 

L • 	 aauan Tudu 	 31 	- 
• 	8. 	Todi 	 31 

'Vatøuhe 	 16 	15 
NarenderKumar, 	 31 

sIeet Bahadur 	 31 
12 0  Laxman Plehto 	- 	31 
13. Sha3ahan  Laxkar 	 31 
14, Beaho Bahadur 	 31 
1 0  Puhivo 	 31 
16, .Nagast 	 31 
17 Hovicho 	 31 	- 

IV

a 	 nae a a - 

cIT :::e::0:::ztn 

Chakhfi ma Nagaland) 	
6th HQ Chakhabm 

Feb 2000 

rnkn/- 
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—PREMNTIABSENT'8TATBINT 07 ONSERVACT 

	

SJA'~'V OF  -Mell  XON  tME29V  I 	 C 

	

I Mim of nip1óy 	 T064Lda$ 	 - 'ent !Abogllli 	, 	-- 

1, 	thagirath 	. 	 24 	05 

20 	Rwiju Iti. 	 29 	. 

Puran 	 29 

Kezuvo 	 29 	 * 
5., 	Chote Liii 	 03 	20 
6 	vLdejj 	 29 

Le.ZiaIi Tud.i 	 29 

£3 • 	TacLi 	
. 	 29 

Vat 5 U-be 	 29 	— 

• 	1Q 	i.&id 	xumr 	 29 	• 
L1 	tJCt 	 '29 	 . 

• 	12 	Lacm.n Ma lito 	 ' 29 	- 	 V  

Y830 	'ian 	 29 

• 	14 	I3ho aalha6ur 	 20 	4 

15. 

16 	 29 	
1_ 

• 	 Hvith 	 29 

cç No it 0006431stn 

	

ta.ton rieicq1.rnrver8 	 V  
CI 	mut (Naghard) 

V 

 TS  . 
ç 	 . 	Stn 11 Q C1u1chabam 

V 	
'' 	

" 	
V 

ThOUAW UUM nui*i.w 4U*I&o  
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I 
7! S1#F FOR THE (IONTH QJ 

j 	Ser'.Namm. of. Employ.. I 	No of Days 	I 	Rem.rk 
Na I IPrønt 	I 	Absent 	I 

---------------------------- __________________ 
/ 

'Kt.inJu LsL - 

31 	 - 
• 	-: 	 . 	•(' • 	•. 

3l 	,Kzuvo 31 	 - 

4., 	Chote Lal 31 	 - . 

5.: 	Yidait. 31 	 - 

ó 	LKmfl Tudu ..sl 	 - 

7. 	Vatsube 31 	 - 

B. 	. 1Narend'aKumar 31 	 - 
I 

• 9. 	Joet Bahadur 31 	 - 

10 	LaKmanMehto 31 	 - 

Sh.a3ahan Laxkar 31 	 - 

Beho Bahadur 31 	 - 

Puhivo 31 	 - 

Ngasf 31 	 - 

Hevicho 31 	 - 

Thdi 31 	 - 

1 ' 	
17. 	Bhag i rath 31 

Case Fire i 0006/003/Stn 

station Headquartr 
Chakhabama (Nagaland) 	 / 

Apr 2000 	 - 

I. 
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14o.451 of,  1999. 	 i. DaI..e of (rder 	Thi.3 the 2th r)ay of April. 2601,,. 
Wl4s 

The lion 'hie 	r j\'tjC( 

The Hori'ble Mr K.K.S-jarrna,i Adrn1njstratj 	Member. 

,4. Md.. 111'd All, 

Md Makbul HUSs;1jn, 

Md. llaznur All, 
4 	linui \1i, -, 

' 	MajJ.b All 	 . 
. . Applicanta. 

By Advocate Srj A.lthrnecl. 

- Versu - 
• 	 I 

1.. 	UnIon 	Of 	Inril 
repre3ented by thc 	92cretary to 
the Gøt. of India. 
Ministry of 	L)'fenc 
Nw [)elhj. 

The 	AddItj0t1 DIrectr General 
of 	Staff Dutj 	(SDCE) 
General Staff!3rnch. 
Army Head quarters  
New Delhi-il. 
The 	1din I r I 	t r d t I v 	COvn and an t • 
PUrav kamn Muzhya1a, 	ftr. 

S 	Eaitern Cornmonr' 	Fort 	•IillIim, 
Calcutta_700071 
The 	I 	iriltr.t. lye 	Corn: 	indent, ' . ill 	
Rangia, 	C/a ¶° APO. . Recpondente. 

,'Oyclvocate Sri A Deb Roy,Sr C.G.S.c ••'.• 	•I/:i 11; 

0 fl 	r) C R 

CHOWDI{uRy J.(V.C) 

The rubJct matter pertains to eend the benefit 
of the Casual -Lbourers 	(Grant of Temporary S€atus and 
Regularlsatjot1) 	'hcrae 	fcrmu1jtecj by thc• Government of 

\, 	 IndIa. 	rcm .the'rnaterj.1J"o.tecord itaPPerstha. 

applicant F'40 1, 	Md 	Abed All and 
I ' 	¶ 

5? 

I . . 

!•L. 	'• 

contd.. .2 

S .  

•••'. 	 q.. 



All hu1'2 C(th1 	2.() Uay 	içjnoriny the artU Ida]. break. 

The ap)l .Lc in 	lo .2 and 3 • name ly.  Md. Makbàl 1iusaain and 

MCI . J1aznur 7l 1. howover is nov. covered by the eehorma since 

they have not. rcndred the 240 days of service. M pe± 
records it apper's that applicants NO.2 and 3 were 8ejved 

only for two months 

I .  2. 	Tn th 	1.eadjnç1 the rrspondents denied ftbout 

the appointment. of r1p1Icant Uo.4, Md. Mainul AU. Thretore 
his case is a&o 	ou of t 	purv.ew of the RC}1rIC; 

As pr records; t.e case oi the applicants No.1 and S Is 
Squarely CzDv:-1 hy th.. ,  dciion rendered by this TriLbunal 
In o.A.249 of  195 dioed of on 10.11.1995 andin 
98 of 1997 and °9 of 1997 d1spoed of on 17.11 .1997 Eol1ed .. 
by O.A.3019f 1990 'JIspocU of on 22.3.2001. Theappllcant 

No 1, ftJ Abed Ali arIQ ap1)1 fl-ant No 5, lIc.] Majib All are 
equarc1y Cover' .1 by U e aforerrIefltjord dccIz10, and 
sorCIIng1y the f -Dllowing order is p&.ed. 

1 	
The respondents are dIrectJ to consider extending 

thc beflfjL of Casual Labourers ((;rant of.'Ieniporary 

Status a (' Pcyulurlsation) 	heme 1993 of the 4  Govern- 

ment. of India as benefit of guidelines udder c.i. 
r 

dated 7 .. .19' to tI 	aj)j)liCciOtS nd the qustiori 

of confer riri. te:;iporary Status oi hlln and thereafter 

rejuLrft.j 	a.jainst the pott as may be Available 

subject to his eligibility and ,availability of posts 
-1 

whercv,.r available. 

"thy It neceusary eeok 
S3flCtjOn for the posts tc onablu Qcnsideraticri of 
reju1arJzj 1  ef thu ap:llcant if he is otherwise 
fOUrid el ij1hI for th 	a;ne unthr the scheme. 

contd..3 



- - 	

2 

it . uuiu t.,WL,. 	L t irt• 11 ju j(uun t of U1 0  applicant 
inuy he COnlurf?d 1 the 1Iht f th($ Lichema and 

juideljii; reDetivcly 1 appUcabe as atated 

"S ..,, . The respcndcnts to exanine the cases of the 

applicants in the light of above ir ec t ionBas 
expeditiously as possible but in ay caseEwJ.thjn 

a peric of three months .frcm the date oLreceIpt 
of a certified copy of this order nd intimate the 
decIsion tc the applicants accordingly. 

The qustion of consequentj 	en,fits, if any, 

availb1 to the applicants under the Scheme/cuide_ 
4 

	

	 lines in the event ot his being considered for 

re.u!iat1o1j may be extended to him. 

The respcnUents may not confine their consideration 

in respect of the applicants for the aforesaid 
, 	 , 

purpose Otly at Rarigiya 'ieJ.d Stati.on 4 (bQ maya 

::::r 
it 

 
dated 

It Wj1 hu O1rt to the res1)ondentc to offer casual ,. .' 	1(t4• 

engayernent to the aolicants when 

3 • 	The apj, jjcjl t.jOjj is allo%',c?c to thc extent indictitcc) 
Jar 	Li-.iu flj .1 (ml .. 	t' ccncc'rIet) awl the appli-  

cation i r'Ji'ctr.I Co far t1jo applicants No.2, 3 and 4 
are CQflCQrrti. 	 1 

Thet'e smli, however, be no orc.ler'as to Costs. 

rtIcdtr 	tiiic(jy 	
sd/ VICE CHA1RAH c1i 	iifR 

., 	 (Ad.) 

(N' 
¶ 	 t 	- 	

' 
 

1' 

''l'• - 	 ' 

.huIl rvuuu 	i. 
 tj,(' (J4 
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• 	 • ( 	 FT CeiitraJ Admhjstratjve Trjbunaj 

Or
:  

IN THE CENTRAL 

L_ 

AL,GUWAHATI 	14, 
BENCH ¼' 

AT GUWAHATI 

IN THE MAIThR OF : F 
O.A. No. 81/2005 

JeetBahadnr& 17Ors. 
Applicants 

Versus- 

Union of India & Ors. 
Respondents 

- 	AND- 

IN THE MArrER OF: 

Written statement submitted by the 

Respondents 

WRflTEN SrATEMENT 

The humble answenngrespondents 

submits their written statement as 

f011ows: 

1. (a) That I am the Station Commander, Headquarter, Chakabama, C/o 99 

APO and Respondent No. 5 in the• above case. I am acquainted with the facts and 

circumstances of the case. I have gone through a copy of the application served 

on me and have understood the contents thereof. Save and except whatever is 

specifically admitted in this written statement, the contentions and statements 

.) 	
) 	made in the application may be deemed to have been denied. I am competent 

and authorized to file the written statement on behalf of all the respondents. 

(b) 	The application is filed unjust and unsustainable both on facts and in law. 



I 

-r 

2 
it 

That the application is bad for non-joinder of necessary parties and mis- 

joinder of necessary parties. 

That the application is also hit by the principles of waiver, estoppel and 

acquiescesand liable to be dismissed. 

That with regard to the statements made in paragraph (ffl)i.e., Partin1ars 

of the order and paragraphs 3, 4 and 5 (Under the Facts of the case), this 

answering respondent most respectfully begs to-state that all theapplicartts were 

engaged 'as and when' required basis like a seasonal wOrker by the Station 

Headquarter, Chakabama. These labours were employed for 89 days and 

wheneverrequired further, were told to come for next 89 days of engagement 

Board proceedings to justify requirement duly approved by Station Commander, 

C]iakabama was forwarded to Controller of Defence Accounts; Guwahati for 

concurrence. The Controller of Defence Accounts, Guwahati concurrd the Board 

proceedings till June 2004 and those labour employed.dnrmg the period were 

paid their wages. 

Further, all the applicants have no continuity in their duty and worked for 

a broken period and as such they have no any legal right to be regularized in 

contravention for the general Rule of appointment and/or Regulanzation, 

debarring the other eligible candidates. 

That with rejard to the statements made in paragraphs 6, 7,8, 9 and 10 of 

the application, the answering respondent denied the same and submits that the 

applicants were engaged only as and when required basis. 

Further the applicants were told verbally only before engagement and the 

same way told, before 01. January, 2005 that there is no requirement of causal 

j 	 -labour for Station Headquarter Chakabarna, as such no one has been engaged 

w.e.f. 01 January, 2005. WheneverStation Headquarter Chakbama will consider 



a- 

requirement of casual labours for the period considered necessary at Chakabama 

the applicant are also  be considered for engagement as casual labour for 

conservancy work subject to rules, procedure and availability Of the vacancy. 
2 

It is pertinent to mention here that, Records of the seasonal labours and 
\\ 

the labour engaged as and when required basis are not kept for longer period 

and/or beyond the financial years. That is not possible on the part of the 

Respondent for retrieve the records of the daily wagers, seasonal worker and the 

labours who worked as required basis. The records of the labour, those who 

orked as regular basis and for the longer period are kept for the purpose of 

J future utility. However, the respondents could retrieve some recOrds and 

documents, relating to the applicants, showing attendance for the year 2001 

and afterwards and the list of files for various questions ending is annexed 

herewith and marked as Annexure - 'A' alongwith Al, B, C, D, E, F, G, H, 1, j,  K, 

L, M, N and OwItich are sell explanatory. 

4. 	That with regard to the statements made in paragraphs 

of the application the answering respondent states that the Doctrine of 

legitimate right expectation is the equitable principle and same cannot be 

resorted to for the purpose of Regularization of service and it id an equitable 

principle, so must follow the law and cannot be applied to achieve what is not 

contemplated in law. . 

Further more that the statements made, relating to some seffle4cas(O.A. 

No. 98/97 and O.A. No. 451/99), this answering respondent submits that the 

order/Judgment passed in these cases do not decides any law, in order to 

become precedent for further applications. The facts available in those cases are 

not available in the instant case and as such the instant case cannot be termed as 

covered case 



' 4 

5. 	That with regard to the statements made in paragraph UI (page 4 of the 

application and Para -6 (page 6 of the application), the respondent submits that. 

there are so many organizations working under UOI such as Station 

H áiquarler Chakabama were casual labour are employed for shox± period as 

and when required. Labour approaching for vacancies available are much more 

hence turnover is done to ensure employment to others also, not as mentioned 

by applicant in para 3 page & Hence contentionofapplicant is not agreed to. If 

same personnel are to be kept and then grant them temporary status and absorb 

later on against permanent post as mentioned by the applicants in pare Vll-I 

page 7 and re-engagement is to be insured to same personnel as rnentioned.in 

para 6 of page 6 employment of causal labours will .become a pioy by 

unscrupulous element as selection criteria for casual labour is much impler then 

permanent labour. Unscrupulous element will employ known personnel of their 

interest as casual labOur, then carry on re-engagement then, to grant temporary 

status to be absorbed as permanent labour at later stage. J. Bahadur and 17 others 

applicant are also requesting the same procedure in their favour. 

That new hands were engaged to give opportunities to others also, who 

approach for engagement as casual labour. There are so many other personnel 

approaching respondents for engaging as casual labours. Authorities did not 

intentionally and illegally deprive rights of any personnel and only intention to 

give engagement to different persons, who were in queue of engagement 

Further, the applicants entry door is open as and when vacancy of Group 

'D' exist and announced, will not be deprived of their right to submitting their 

applicationand the employment will be considered on the basis of criteria set by 

/ 

	

	 Union of India, such as age, physical fitness and other qualifications etc., whièh is 

to be decided by the board of officers. 



r 

p 	 _;i_ 

5 	That with regard to the statements made as ground for relief (m Page - 7, 

Para.- VII, including Para -1 to 8) and also the statements made under the Head 

of 'Relif sought for', thi answering respondent most respecthtlly submit that 

that alithese statements/grounds are not tenable in the eye of law and the same 

are devoid of any merit and as such liable to be dismissecL 

Further, relatihg to the arrears wages of the: applicants will be considered 1  

if any, after following procedures required by the Controller of Defence 

Accounts, Guwahati. 

6. 	That the applicants are not entitled to any relief claimed and the 

application is liable to be dismised withcosts. 

• 7. 	That this. written statements are made as bonáfides and for the. ends of 

justice anl eqirity.  

I 
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yE RIF IC AT JO N 

I, Lieutenant Colonel P.M. Bedekar, Station Commander .  Zakhama 

(Nagaland) being dily authorized and competent to sigI this verification do 

hereby solemnly affirm and state that' the statements made in paragraph 

.......... ...................................... .f the 	wrthèfl statement 

are true to the best of my knowledge. and belief, those made in paragraphs. 

being matters of record 

are true to my information derived therefrom and the rest are my humble 

submission before this Hon'ble TribunaL I have not suppressed any material 

facts. 	 . 	L 
And l sign this verification on this the• 	day of May, 2005. 

DEPONENT 
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I 	I I aba Pnpovd 
Ii. 	I Pt-il Order No 02/20W. 01 Apr 2001 I 	di 01 Ar 2001 

pl-IT  Doi 

3. 

9. 
j2; J !n2003 	j Fli 	:' 

I !. L11.t LJj(L.j 1\0 IUi2003 	01 Oct 2003 	2j Dec 2003 	flag 4 K' I Pt 30 	2003 
11 	Pt-il I Pt 01 Jan 2004 	I 

1)124 Mar2004 
rJ1l- J7-- Jon 

jDt1Ijun20r 	 . 	I
004 

14. 	-il Order No 02/2004;Oidc'ö 	2DcTt 
Di 29 Scp 2004 	 i 

••

-.........• 0 00• 	. - 

I DtOl -Oct 2001 

Dt 01 Jan 2002 
Pt-U Order No 012002 

!Wff5c1 . NTodj/2o5 
1 Dt 01 Jul 2002 
Pt-Il Ordcr No 05/2002 

I P119 cp 2002 

LDI 31 Dec 2002 
I Pt-ri Order No 0/21903 
tDrOl Apw 2003 	- 

Th-1i Ordej No 09.t2UC3 01 Juj 2003 

10 .1 an 2003 

01 AT:;j 2UO3 

01 Jan 20 t.? T, 

01 Oct 2002 

01 Jul 2002 

01 Apr 2002 

Priod 	-- 

28 Jn 2001. 

28 Dcc 2001 

27 Sep 2002 

28 P e C 20 02 

28 Jim 2002 

30 Mar 2002 	j Flag 'C 

.. 	.r 

Flag 'E' 

i7lag 'D' 

FLiCy 

Flag 1  A 

Remarks 

A1))N 4 



/J4 	'TU H. PART Ii URDE ER VC) 	02j200I DT 	01/04/2001 
Cl- AYH'BAtP (UAGALAI4D) 

- 	 -- 	
- 	 - 

Ser 	tarne of 	t)ate. ol':,. 	Date of 	Date of re-Rernaks,. 
mp1 oyTnent dic'targe 	eLnp1oym€nt 

1 	321 3inh 	01 Apr 2001 28 Jui 001(AN) 	- 	Enrt1onent for 89 

2 	PaLLdur 	()1 Aj 2' '3. 	T8 jun 20 (AN) 	- do- 
S, 

3. San to) I 	01 Apr 2001 28 Jun 2001 (AN) 	- 	'' j 	b-do- 
Kumar 	 .. 	 ' 

' 	•/ 
4 	}ai1ah 	01 Apr 201 28 Jun 2001(PN) 	- 

D1ne.h 	01 A p r 2001 28 Jun 2001(AN) 	- 	 do 
humar 	 H 
Sudhir 	01 Apr 2001 28 3.w 2001(An) 	- 
hunai 

HH L T. Raeh 	01 Apr 2001 28 Jun 2001(AN) 	- 	; 	p-do- 

Raju 	, 	01 Apr 2001 28' Jun 2001(AN) 	- 

Arvind 	01 Apr 2001 28 Jun 2001(AN) 	- 	 -do- 
Sharma  

H '.10. Abid 	01 Apr 2001 28'Jun 2001(AN) 	-do- 
V: 

'811. Afros 	01 Apr 2001, 8 Jun 2001(AN) 	- 	 -do- 

12 Nain 	01 Apr 2001 28 Jun 200I(AN) 	- 

13 1rad 	01 Arr  2001 28 Jun 2001(AN) 	- 	 -do- 

14. A Sukkur 	01 Apr 2001 28 Jun 2001(AN) 	- 	 -do- 

15 Ianc'iai 	01 Apr 2001 28 Jun 2001(AN)  
Singh  

• 	
' 

Ashok 	01 Apr 2001 28 Jun 2001(AN) 	- 	' 
Urwa'  

.Utahux' 	01 Apr 2001 28 Jun 2001 (AN) 	- 	 -do- 	' Rahman 

VlnIzo . 	01 Apr 2001 28 Jun 2001 (A 	 - N) 	- 	 do- 
S1flfl 	

' 

19 , Nazro], 	01 Apr 2001 28 Jun 2001 (AN) - . 	. 	-do- 
All 	 , 

0(I)06/0()3,/St',n 	' 	' 	' • 

ion 1-.c' uarter 
a]3abamE ( t'ag€iand ) 

ul Ar 2001 

Cap 

' 



H 	
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1)1'  C!A K! 1A9AM 	 AI'lI) 
,,.%r 

l'l;' 	o'l 1 D\'i:(t 	of D'!t(:. . of 	't'o 	or 

() 	(0 	1 	260 OOP) 	
1 --il hAdAr ?O 	Dec200 I (Al'!) I 	joy Went 	 f 

AK Singh 01 Oct 2001 29 	Dec 	2(X)1 (A'!) 	•... : 	' 
Laxam 	IiCl) ('c) 01 	C) c:'i: 	2001 29 	Dec 	2001 (A!'!) cIc 

01 	Dc:'!: 	2001 528 Dec 2001 (AN)  
Ani'ir 	!"!i.)(\j n 	01. 	C)c;'L 	2001, 29 	Dec: 	2001 (A!'!)  
Abdul 	K'\l",'!ji) 01 Oct 2001 i2B 	Dec 	2001 ((Th!) 

H 

1' (ID'' 
1 	\c' 	I.JAX I'.\V 01 	(::'; 	'(;I, '1) 	'00:l, 	C 	l'l ) 

Oc:'!: 	2001 '20 	Dc: 	200;!, (AN)  

'2N 
 

2001, :28 	Dec 	2001 (A!'!) do 
0c:'l: 	D'\h\CIW" 01 	l.Jc:'C:0'i  2001 (Al'!) 

'" 	
', 

DCI'. 	co:i, 29 	Dec 	2001 (A!'!) 	' 
i'.•:c) 	ic, hdi.ic" Di, 	Dc. L200:i. '29 	C:'c: 	2001 (Al'!) 	" ' 	"do" 

cl,1 	vi' 0:!. 	(.0,:'!: 	200;!,' 20 	I)oc: 	200:!, CAI'l)  

01Oct 20W 20 	Dec 	200:!, CA!'!)  
'Ic! 	( ,I JJ , 	Kl'i:'c' 01 	Dc'!', 	2001 29 	Dec 	2001 (Al!)  

CO.(:) cL 
 

/ 

	

.1. I 	 0:1. 	Dc: 1'. 
 

01 Ci C: '1:900:1. 	20 :Dc: :: 200:!, (AN!) 	
.'.. 	 "C! C:)" 

.:Lc)i') 
 '),: !:i:, (l"!t\ci 1. ci', ci) ., 

Oct 
 

I I C) 	il : 

L. 

 

 

"—il 
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STN UQ' PART 11 0WER NO : 01/2002 DT 	O101/2O02 

tj 	CUAKHL\t3AA NAAr1ANr') 
. — — . 

	
-' — a* - — 4 0S • an o O4 

3or 	tiaicI6 of 	Dat of 	Dte of 	Datr of 

No 	 irnp1oym.flt 1i,00br 	ornp1oYrflflt 
Las:_c!.' 

Ram Slngh 	01 3an 2002 30 Mar 2002(JN) 	— 	Einioyfl1Xit for 89 
dayo 

Auil(Jk 	w 
(AN) 

J 	01 Jn 2002 30 	2002 ( AN) 	 -do- 

Abd 	01 Jn 2002 30 U&r 2002 -do- 

Ird 	01 Jn 2002 30 11r
-do- 

5. 	Utibur ohrni 0 1 J LrL 2002 30 M.r 	 -do- 

3. 	r;>.nch Kijrnr 01 Jan 2002 30 ar 2002 ( AN) 	— 

7. 	 01 Jn 2002 30 1ar, 2 0 
-do- 

o. 	 o 1 J 	2002 30 Nr 2002 (AN) 	— 	
-do- 

9 	ALV l(L(I ir ui Ji 2002 30 N 	2002 AN) 	 -do- 

10. 	SuJhL 1 KLtUI/iL 01 Ju 2002 30 Mar 2002 (AN) 	
-do 

01 J 	2002 30 M 	2002 (AN) 	 -do- 

i. 	suh Kw'i. 01 J3.ri 2002 30 Hc 20c2(AN) 	* 	I  

13. 	3ia0ur 3 i gb 01 Jan 2002 30 Mr 2002 (AN) 	- 

01 Jan 2002 :30 t 	2002 (AN) 	 do 

15. Nain 	CL Jan 2002 30 Jan 2002 ( AN) 	 -do- 

13. A 	 ol. 	2002 30 Mar 2002 (AN) 	— 

17. Kanwar Slngh 91 Jan 2002 30 an 2002 (, AN) 	 --do- 
', 	 It ,  

13. VInizo 	01 Jan 2002 :30 Mar 2002(AN), — 	. 	-do 

19. Nazrol Al 	01. tTh.n 2002 30 Mar 2002(AN) 	— 

0 1, 

0003/003/Stn 

d-ho 

Ja3fl 02 



• 	 •; 
Al  

RESTIUtE3 	_ 

NIT : STN 	PART II OFDER NO 	02/2002 oi 1 01/04/2002 

1. 	CHt\KHi\8;MA 

• 	•4_-•• -____ 
'r 	Name of 	lDt of 	Dt of 	re 	Remark$ 

No Q Employoo 	Aloyment 	dischargo 	employmont 
_______ 	(  

-- __________ 	JL__.- -- --- 

Shr Bahadur 	01 Apr 02 	28 Jun 02(AN) 	Employment for 
89 days 

2 	Ishok Uraw 	01 Apr 02 	28 Ju 02(AN) 	do- 

Puran 	01 f\pr 02 	28 Jun 02(AN) 	do 

Abdul Karim 	01 Apr 02 	28 Jun 02(AN) 	do- 

5 	Aniar Hussein 	ol Apr 02 	28 Jun 02(AN) 	do 

6 	Laxman Mehto 	01 Apr 02 	28 Jun 02(AN) 	do 

7 	Amit flajak 	Cl Apr 02 	28 Jun 02(AN) 

8 	Prunta kthukan 01 Apr 02 	28 Jun 02(AN) 

9. NazroI AIj 	ol Ar 09 	on J v k o2(AN) Qu- 

in Hvcho 	• 	01 Apr 02 	28 Jun 02(AN) 	• 	do 

11, Chhote La]. 	01 Apr 02 	28 Ju 02(AN) 	do- 

i2 Jt Bahdur 	01 Ar 02 	28 Jun 02(AN) 

13 NY\ Slngh 	01 Apr 02 	28 Jun 02(AN) 	do 

l4,KeZovo 	01 Apr 02 	28 Jun g2(AN) —do- 

1 5. 

 

- 	BesoBahedur 	01 Apr 02 	28 Jun 02(AN) 

16, Vinizo 	01 Apr 02 	28 Jun 02(AN) 	do 

17 Lsxman Tudu 	ol Apr 02 	28 Jun 02(AN) 

13, Kunju Lol 	01 Apr 02 	20 Jun 02(AN) 	 do 

19, Puhiv 	01 Apr 02 	28 Jun 02(AN) 	 do- 

0006/003/Stn 
Station Hoadqurthrs(Ad_hoC) 
Chekehabarn (Nagolarid) 

/J Co 

n 
RLT[ILTt.D 



rSTRICT 

1 
L ST 	

PART II 0RDY No 
	03/2002 

pema- 

	

: 	

/O7/2002 

CF7\K1/\Bi\MJ\  

er 	
ame of ernp1OY 	

1D Of 	
DOt° O 

ernp1oym1ac 	
0m°Y 

nt/ TOS 	
SOS 	

rnent 

er 	

01 july 02 27 seP O2(A 
	

- 	Emp10Yflt £o 
89days 

Sh  

2 	ASO U' 	

01 julY 02 27 sep 02(AN) - 

PU 	

01 julY 02 27 SP 02(A) - 

	_dO 

3. 01'july 02 27 sep 02(A)- 

Abdjl

Aflr HUSa 	
01 ju1y 02 27 SCP 02(A 

	- 

4tO 	
01 july 02 27 SP 

 

7, 	

01 JulY 02 27 
SCP 02( 	

- 	_do- 

paSaflt phu 	
01 july 02 27 sop O2(AN) 	

O- 

9, NaZr°1 Ali 	
01 july 02 27 SP 02(A1 

	
- 	dO 

	 La 

10, 	vioh0 	

01 julY 02 27 sep O2(A) - 

	do 

Ch0tC Ll 	
01 july 02 27 sep 02( 

	
- 	_do- 

H 

01 july 02 27 sep 02(A 
	- 	

_d9 

i'HK 	

01 july 02 27 SoP O2( 
	

- 	do 

140 KeZ0V 	
01 july 0227 

Sep O2(1 	* 	
do 

15. 9050 	
01 july 02 27 

Sep 02 	
- 	d0- 

16, 	

01 july 02 27 Sep 02(A 

LaXJan TU( 	

01 july°2 27 SOP 02(N 
	

- 	do- 

Kunju La1 	
01 july 92 27 sp02 	

- 	do 

Puhiv° 	

01 july 02 27 sep 02(A 
	

do- 

CA) 
U 

 ) 

S 	 •• 

• 	

A) 

A 

0006/ 
dh 

 C 

	

' IT 	TPD 

A 

_••7_••____' .............. 	__. 	I' 
• 	 ••4 •  r== 	...: 



- 	 - - -- -- 

- 

R'rRICTD 
4. 

unit Station HO 	Pert ii order,  o s O2Q02 dt ) Sep 2002 

Chekabama 

 

RemarXs 
Dt- - - 	 - - 	 - - - - 	 -- - 

 

or @NarnO o 	rnplOYee 	i)t of 
S 	 di6Cr° 

of 

N 	. 	

I 	 mplOYTh  
/ T03 

i 	han Bhaur , 	01 Oct 02 	28 Dec 02) EmpioyTnent for 

Iho3i 	
O Oct 02 	2 Dec 02(AN) 	d 

01 'Ô 	ô2 I.. 28 ec02() 

Rm 	
1 	01 Oct 0 	28 DO 02(1¼M) 	do 

5 	!t' 	

01 Oct 02 	20 flee 02() 	
do 

,  

fli Oct 0 2 	28 

......... .. 
6 	L)ccpZlk Kuxrr 	. - 

7 	Pukofli Angaml 	
01 Oct 02 	20 De 02(rn) 

8 	Hark Daha1r 	01 Oct 02 	28 Dec 02(AN) 	. 

Jko igi 	
01 Oct 	2 02 	8 Dec 02(rn) 

9,  

iO Hasmat AU' 	
01 Oct 02'. 	28 Dec 02(N) 	

do- 

11 RaflI 0 ai 	
01 Oct 02 	2DeC O2(N) 	_do* 

Dccci TkU 	01 Oct 02 
12 	

20D4C,02( 

13 Arun 	
01 Oct 02 	28 Dec! 2 O(N) 	. 	. 

01 Oct 02 	28 Dcc 02() 	do 

14 AbU1iQh  

15 Kaila8h 	
01 Oat 02 	28 Dcc 02(rn) 	do- 

16 Ajay Kme V 	
01 Oct 02 	28 Dec 0 2(JN) 	do- 

17 ChfldU Mehto 	
01 Oct 02 	28 Dcc 02(AN) 	d0 

18 Knwar Singh 	
01 OctO2 	28 Dc 02(AN) . 	do- 

19 NOthIY01 MtO 	
01 Oct 02 	28 DeC 02(AN) 	do- 

0 0 /0 0 3 / S 	
- - 
	 - 	

U 	 - - 

Statiofl 	1dqurt0r 	
1 

Chakabcm t4 C) 

1.1. 

REST 

IF 



RESTRICTED 
0 '••• 

Unit tdL1on HO 
c/o Station 

Cha3cabama Pt II Order No oQ7/2Q02 H) Za3thama 

2002 

No 
iecnP1oymentdi8charge 

TOS 

Sher Bahadur 01 Jan 03 30 Mar 03 (AN) p1oyrnent for 
89 dava  

 As.hoic Uraw 01Jati 03 , 30 Mar 03 	(AN) 
 Puran "O1JO3 30 	03 

 Abdui..j(arjjn 0,1 Jan 03 30 Mar. 03 	(AN) " 
 lu'w 	Hu3JjiJM 01 Jan 03 30 Hr 03 (AN) 

IR  

G. ,,Laxman Mehto' ' 	01"JnO.3's : 0'Má 03 :7, ..Miit:paJ&c, i 
01 Jan 03 

U f 	U J 30 U 

13.  Mar 03 (AN) do 
Prasanta Phukar 01 Jan 03 30 Mar 03 (AN) 

 Nazrol AU 01 Jan 03 30 Mar 03 	(Mt) c10 10. Havlcho 01 Jan 03 30 Mar 03 (AN) 
 Chhote La! oi Jan 03 30Mr 03 (AN) 12,0, Joet Bahadur 01 Jan 03 30 Mar 03 	(AN) do 13, NK Singh 01 Jan 03 30Mar 03(AN) 

L14 JKazovo 	. 01 Jan 03 30ar 03 	(AN) do  
 8ug 	J3ahadur 01' Jan 03 

:- 	: 
30 lIar 03 	(AN) 

 Vinizo 01 Jan 03 30 lIar 03. (AN) 
17, Laxm8n 1udu 01 Jan 03 30 Mr 03 (AN) 

 Kunju Lal' 01 Jan 03 30 Mar 03 (AN) 
19, PuJ-ivo 01 Jan 03 30 Mar 03 (AN) 'dQ. 	0 

000 6/00 

\ 

\ 

Aq 
U: 

: J 
	T ; .  

( 	), 

111 

Station Headquarters  
Chakaba 1  c/o Station 
iQ Zakh 	(Naaiand) 

RCSTRTCTEOD 

Ui) 	;i. 	,•, ' 

0; 

	

0 	) I' 

10 

	

'\• 	
.(•

'I 	
. 	'• 

	

/ 	
0 



- 	 w ,  
-.------------- ------... ---- 	 .&' 	 - 

	

L. 	.. J. 	1. 1 	JJ 

Un t 	Stn 10 CLabaia 	Par L I I Order No 	03/2005 
Dated 	01 Apr 2003 

--------------------------. 
HsNO 	I')ame ofrnployee 	Dt of 	Dt of 	I Dt of 	I  Remar 

employ- Discharge ro- 
• 	 mont 	:305 	employ- 

rneiit 
1 , - ------ -- -------------- ------------------------- ------ ------- 

	

f . 	 Dhan 	had .$:: 	01 Apr 03 28 Jun 03 ( ) - 	Ernp1oye 

	

n T 	 39days 
12. sh01i 	 0' ipr 03 23 Jun 03¼1N ) -. 	-do-. 

I 	ihoia i1ht H 	01 Apr 03 23 Jun 03(AN) - 	-do 
Ui pr '03 28 Jun 03(i1")  

5 	Ahon Ani;a:i 1 	 01 Api' 03 23 Jun 03 ('di) - 

Deepak ui ' 1 	01 Apr 03 28. Jun 03()U) '-. 	-do- 
Pukoni Ani 11 J. 	01 pr 03 23 Jun 03(AN) - 	-do 

8 	.irku i3uhud ix 	01 Apr 03 23 Jun 03 ( , "d' ) - 
'O fl c ii 	01 A 0)r 0 	28 J u 05 ( N) - 	0- 

10. . 	avicho ;n ami 	UI Apr 03 28 Jun 03(A1'. ) - . 	-do- 
Ji 	IY' 	1amt 	'H' 	01 ;\pi 03 	23 Jun 03(i'1'.j) - 
ii 	 2.. 	1 'iin Joe 	ilhI 	01 Apr 03 	23 Jun 03 (id'I) - , 	-do- 

'3,. 	Deshai Thak,L 	01 i'pi' 03 23 Jun 030) - 	o-. 

H ' . 	01 Apr 03 28 Jun 03(1kN) - 	-do- 

P15. 	n.t1n.h I1'3:;.:d 	01 i\pr 03 	20 J u n 03i'J\) - 	10- 

Kunur 	 01 Apr 03 20 Jun 03(AI1) - 	lo - 

	

 • . 
	

Chndu AohtHI 	01 Apr 03 23 J u n 03(i) - 	-do- 

	

110. 	 r :3ing 	01 ipi 03 23 Jun 03(AU) - 	-do - 
9 	H ot il.'a 1 4c 0 	01 Api" 03 23 Jun 03 (AN) - 	-do- 

	

- 	---------------------- - - - - - - - - -  - ---- ---

/u 	L 

3 La Lion U 	iHma 	 ('I K Jha ) 
Lt O0U3/0/3Lfl 	 001 

iDa Lcd 	) Apr003. 	 For Sin COr 

1 01" 

Ii 



'ii 

	

4 	
RF5TICED 

	

Unit 	Stt10fl Cb0kBb&fl 	Part X 0rd 	No £ 	/200 

/ 	Dated 	
'. • 	Jun 2003 

I' 

No Namo f omp1oY 	emplQa 
O 	DtOf 	D8tO 	R:mr 

0.emp S.  

yrneflt 	
p1oYmfflt 	 • 

T0S 

1. 	he oadUr 	01 Jul 03 27 SC 03 (AN) 	Employed for 
09 days 

2. Aoho),, Ura\1 	
01 Jul 03 27 Sep 03 (AN) 	

a 

01 Jul 03 27 5ep03 (AN) 

4. AbUU1  Xarlrfl 	
01 Jul 03 27 Sep 03 (AN) 	

adOa 3. 	Purafl  

5 	Anr 	
01 Jul 037 Sep 03 (AN) 

6, L3xrn3fl Mobto 	01 Jul 03 27 Sep 0-3(AN) 	
a 

70 	
01 Jul.03 27 Sep 

03 (AN) 	
d0 

\mit iaJak 	 AN) 
proant Pukri 	

01 Jul 03 27 Sep 03  

9. 	All 	
01 Jul03 27 Sep 03 (AN)a 	

dO 

100 HavichO 	
01 Jul 03 27 Sep 03 (i) 

1,ChhOt Lal 	oi Jul 03 27 Sep 03 (AN) 	
_dOa 

12 Jct Bahadur 	
01 Jul 03 27 sep 03 (AN) 	

- 

NK singh 	
0.1 Jul 03 27 Sep 03 (AN) 	

adO 

KCZOVO 	
. 	01 Jul 03 2-7 SOp 03 (AN) 	

- 

T3e30 ahdUr 	01 Jul 03 27 Sop 03 (AN) 	- 

160 VinizO 	
01 Jul 03 27 sep 

03 (AN) 

17 • Lxmafl TudU 	
01 Jul 03 27 	03 (AN) 	- 

10. KunjU Lal 	
0 Jul 03 27 Sep 03 (AN) 	

do- 

19. PuhiVo 	
01 Jul 03 27 Sop 03 (AN) 	a 	adO 

5tatS \ 
Ju2E3 

sso 
tQ Z)in' 	 •, 

v 

RESTlICT) 
-a-- 

• 	•. 	

• 

64 



'H. 
19 M,  R 

Unit Station H Ckakabana 

.jc~ . 

Par t Xl UrdW No jConsv/2003 

Dated p2003 0 

Famp No 1oy- discharge (ire- 
I 4 ment 303 einp1- 

S  oyme-. £ L - 	 ••O•..•••,_•• ___.___ nt 
1 Dban .8ahadur 01 Oct 03 23 Dc 03 (ANy k,Dmp1oynent1 

J00r, 89days 
• 2.Asholj 01 Oct')323DecQ3(AN) - 	 -do- 

3. Ehola 	1eito 01 Oct 03 28 Dec 03 (AN) -do- 
. Ram Prasad 01 Oct 0328 Do 03 (AN) vdo- 

 i'thon Angami 01 Oct 03 28 Dec 03 (A1') -do- 
 Dapak Kuniar 01 Oct 03 28 Dec 03 (AN) •- 	 -do- 
 Pukeni Angimi 01 Oct 03 28 Dec 03 (tIN) d0 
 Harka Lahad.ur 01 Oct 03 28 Dec 03 (AN) 	

.. 	 •, 

• \9. Ako Angami 01 Oct 03 28 Dec 03 (AN) -do 
 Knavicko Angami 01 Oct 03 28 Dec O (AN) - 	 -do- 
 Hasmat iUi 	. 01 Oct 03 28 Dec 03 (AN) d0 
 Ruin Jee hal 01 Oct 03 28 Dec 03 (AN) 7 	-do- 
 iDshui Thakur 01 Oct 03 28 Dec 03 (AN) d0 
 Abuuah 01 Oct 03 28 Dec 03 (AN) -do-- 
 .Kailash !rgad 01 Oct 03 28 Dec 03 (AN) ., 

 Ajay Kuinar 01 Oct 03 28 Dec 03 (AN) 	.: 
- 	 d0 

 Chandu A1ohtO 01 Oct 03 28 Dec 03 (AN) - 	 -do- 
 Kanwar Singh 01 Oct 03 23 Dec 03 (A4) 

- 	 -do- 
1'9. Nothiyaljvietao 01 Oct 0328 Dec 03(AN) 

0  

- 

•.'. 

Station Hoadquirters 
Ckobama, C/U Station 
ilu .Zaktama (Nagaland) 

Dated ; 	 Sep 2003 
JL) 
for 5th Cdr 

H ; 

I. 



• 	 1..:..  

S ta tiorV: Cnakabama\(Nagaanu) 

Bat Ja 

	 ; 	c 
Unit 	Station HU Cakaa 	 ' -ur No ,9jj2004 

- 	Date 	 &JJan 04 

'/NojNrn 

	

	 izi 	or 	6f1 —  eai'k 
,Empioyirent I DAvahargefre-mp 

01 Shor Bahadur .01 jan 2004 29 Mar 2004(A) Employ- 
• rnent for 

89day 
02 Ashok Uraw 01 Jan 2004 29 Mar 2004(AN) —d 
03o Puran 01 Jan 2004 29 Mar 2004(AN) do- 
UL Abdul Karirn 01 Jan 2004 29 Mar, 2004(AN) dO 
05ri pjiwar llussain 01 Jan 2004 29 Mar 2006(AN) —do 
06. Laxnan Mhto 01 Jan 2004 29 Mw 2004(AN) d0 
Wo AS Rajk 01 Jan 2004 29 Mar 2004(AN) 	— 

06o Prascarita. Pukan 01 'Jan 2004 29 Mar 2006(AN) —doi 
090 Nazrol All 01 Jan 2004 29 Mar 2004(AN) —'do-  
10 1"isvicho 01 Jan 2006 29 Mar 200(AN) o 	.1 
11m Chote Lal 01 Jan 2004 29 Mar 2004(AN) 
12 Jet Bahadur 01 Jan 2004 29 Mar 2004(AN) . 

1 3 NK Singh 01 Jan 2004 29 Mar 2006(AN) —do- 
14 Kezovo 01 Jan 2004 29 Mar 2004(AN) 
150 Beso Bahadur 01 Jan 2004 29 Mar 2004(AN) —'do- 
i6. Vinizo 01 Jan 2004 29 Mar 2004(AN) do- 
1 '7 Iaxrnan Tudu 01 Jan 2004 29 Mar 2004(AN) —do- 
lOG Kunju 	.ai 01 Jan 2004 29 Mar 2004(AN) 
19 Puhivo * 01 Jan2004 29 Mar 20014(AN) 	

: :°: J 

( 	 y Kumar 
Maj 

for 3tn Or 



• 	
• 9;47  

JIM) 

UniS106m ,  IIQ CUkabruna (NagnIinJ) 	P ,1 11  II Oider No 	2- Cônv20 

D0cd 	.2_4' .?\thr 2004 

Inc of 	- - 	 Diol 	 Pm u1s * 
dischir 

DI1L1I1 13a1l(1d!.f 	01 .\r 04 	23 Jtm 1)4 (AN) 	Enlluymcnl 
for 89 (IyJ 2. 	.A:1iI 	 01 Apr 04 	26Jun04 (AN) 	- 	-do- 

.3. flhioL1 IV°IChtO 01 1pr04 28 .lun 0 1 (AN) 	- -do- 
k;.tin 	Fi.,i 01 Apr UI 28 Jun 0 	(AN) -do 

S. A.Hon A(I;iJi;) 01 Apr 04 26 Jun 04 (AN) -do- 
I )cai 	lhimr 01 A pr 01 26 Jun04 (AN) -do- 

!. Picn Angmni 01. iTr 04 28 Jun 04 (AN) 	- 
Hc La i3.'dmdh.iv UI Apr04 28 Jun 01 (AN) 	• -do- 

UI Apr 04 26 Jun 04 (AN) do- 
0. iJi 	c]io Anni 01 Apr04 28 Jun01 (AN) 	- -do- 

Hism at A],i. 01 Apr UI 28 Jun 04 (AN) 	- -do- 
12. !i 	j' 	. 01 	•r 04 21 .uu 0 	(.•\K 	- -do- 

)c, 'IIiaHr oi 	\pr 04 28 Jun ( 	(AN) 	- -do- 
• 1'\Lc1uIkh 01 Apr 04 28 Jun 01 (AN) *do 

•1 • Ka 	Iiosai • 01 Apr04 28 Jun 01 (AN) 	- -dO- 
f( Aay Kijinm Ui AproL - -do- 
1/. N 1H 	• 01 Apr04 28Jun01 (AN) -do- I 	. KmI\vni 01 Apr01 28Jun01 (.\N) -do- 

1)! Q04 26 Jus 04 (AN) -do- 

ii Nc;idqurtcr 	 •• 
('I;iftn 	('O Sta ftn 	 ( itrc Iiran Singh Ri') HQ Z.ikh;una (N-ljid) 	 . - 	

• 
.l:ii21) (1 l 

1:'ri 	.11I) 

-1' 



,4 MWA 

J.5nrjon HQ ChikaL'ami (Ngn1and) 1 ØrtU 9r 

'* 

_I ! / 	( 

4 \,Ccn4 QO4 
I f 

-------- 
8cr j 	Ninc 01 cmpIocci 	I ' 

r 
Dt of 

_. 
D ofdihrg  H D ofro 

, 	. 
Rornarks * •, :. 	.• 	: 	: 	I 	 , 	, I pioy 

.1'
• 	 • I. 	•' 	: 	1 	. 	: 	• 	, 	 - 	: 	•  

1 	 Uriv *.- 	 ------.------- 01 	u1O4 ---- 27 Sp (4 (Ai — ' ; 	2. 	1 	SiCf.J3ah3dur'1tjL11 	'.: 	. -- , 	JW, 04 ---- 7pfAJ'.) . 	- 	- 
3 	__ 	r 	_ , __ 01Jul04 ___'_____  
4 	 I 
_ 

__ —--- 
-i  I Iji±T_iL 1 

6__ 	1LhtO 	 J 
01JuiO4- 
01Jul04 

27CJJ 6 N) 04  

7.  
Pinsint:i 'I 	. -- -------- — ----.---- I 	01Jul 04' — ---- 27 Sct OkAN1 ,ltI — 

0 1J'I 04 S?I 
— _ 
2 7 S 	04 CAN)1 

r_ — ___. ___' () 	Ju _04 _ _ __ — - -.-------+--_  aNj —r --------  
11, 	L Choc L1 	•'1 	• 	,. 	•, 	•(' -- -- 01 Jul 04 27 Sep 04 Ij XJ 
12flLdur 	'.*J_ 	IP  

_ 
--- -- 01JU10l/___I__ —' — 4frl I 	I I*I(JQ) 

3 	'K 	inpfl 	S'nJi 	I 	1' 01Jul04 1  _1__ 	27 Sc  – — — 	- 14: 	: 	,. 	• 	. 	01Jul04 	 icI:.1do 
15,: 	Boso Bhdu 	• 	I. 	I ' 	:: 	/ 	01'Jui 014 h°1:' .) 	27 S 	04 (AI 

	

------.- - - .--.-..---.----------. . 	 —. — 	—. .. 
__ _.__(•_.___ ..— V 16. I 	\'i1nizo5. 	 ;j.J1j04-.4 	2p 04 (AN) 1 7. -jj 	,__ . 	27 Sci O4(' 	T4 f 	 ; 	_•;_---:.---, •----- 	• 	. 	: 	-: 	. j8. 	L1 	'.. 	.. .. 10 __ •ØJ Jul O49Ti- 27  

1Lumw TjJT, u i 	 °L27 S 	04 

a 	
: 	

nnj'iLat 	?j.. 	
I, 

\ 	I 	 I 	/J)\I lb 
I 	

tIII 	
I 	i:' 

I: 	1 	/..i/./ii 

Chnk 

t / 
2i 	 I 	

\IrIt 	sç md 	JIy 

: II 	I. 

I 	I 

I I 	 l 	III 4 
4,1 

I 	1.1'S.4 
- 	. 	 . 	. 	. 	.. 	.-..,...- 	. 	...........-.:-- .' 	..............S  

.. 	S. 	f 

:.;. 



- 	7• 	' 	' 	 I 	, 

;: 	: . 
	\ 	 . zsy/— 	-.---t 	 \ • VY\'' )'K ( 

	

'l 	 - - - -- -- 

•? 	'&•: 	 . 	. 	•: ' 	. 	. 	. 	• 	. 	. 	, 	 . 	. 	 . 	

. . . •; . 	.. 

. 	 .. 	
?: 	

; 	 •: 	 .;. 	 . 	 • 	 • 	 . 	.. 	 . 	 ... 	 . 	 . 	 .. 	 . 	 . 	 ... 

	

t 	HO Chakabia (Nagaland) 	Part II Ordcr No 	n5I2O() 	I 

Ise 

/jii ; A 	 I 	• 	Datcà 	Sci 2004 . 	
'.,.: 	 .•.••° 	•' '4 	... 	. 	..... 	..: 	.,.;. 	0 ______________________________ 	- - - -------.. 	- ------- - -i----  ---- 

) 	 tNIpie ufeinp1oyL 	-- 	Dt f 	cfdLhtg thi öi- ]Rcrnai 
.. 	 ' 	:, : 	.. 	. 	• , 	. 	. 	

: 	,cIInpov. 	•, , '. 	I 	• 1' • 	• 
, Aüuklio 	 , 	oi -Oct o 	() 	Nil,Nil 

2 	 731 NT 
f • cy y 	. .fl3 C1i . 	. .. 	.. 	: 	• . • 	OlOct 	•, , 	28 Dcc 04 (Al , 	Nil . 	. ., Nil 	' 	. .•. . 	 . 
J( 	4 	Rasliaknhiji C 	 01 Oct 04 28 Du 04 (AN) 	Ni 

5 	1 a Rain — 	 01 Oct 04728 Dc 04 (AN) 	 Nu 
_6 	

01 Sv:cii Kwnar 	01 Oct04 	. 28Dec04 (.) 	. 	Nd i . 	. 
S. 	And fiiapa 	 01 Oct 04 	28 Dec04 (AN) 	Nil 	Nil 
9 	ShJtdWLung 	 01O0 	28 Dc 04w) 	Nd 	Nd 
10 	Sandccp K 	 01 Oct 0 	28 Dcc 0 (AN) 	Nil 	Nil 

NciNaga 	: . .. 	.. •. - 	01Oct04 	. 	28DeQO4('N) 	.,.. Nd 	H: 
12 	Nipuni 	 01 Oct 04 	 04 N )j Nd 	Nd 
13 	,i nu 	 01 Oct 0 	28 Dcc 04 (AN) 	Nd 	Nil 

4. 

15, I 1ick Kb:t:La 	 01 Oct 01 	I 28 Dc 04 (AN). 	Nil 	Nil 	.5 	5 

	

- 	
rd 01 0 Nil 

Nil 	I 
18, 	 - 	 01Oct04 	2D04(3 	Nd 	Nil 

L±L 1 j01ooi2cyHmr_ 

S 	 / 
S - • 	. 	. 	.. 	.5. 	0 

• 	Station Ucadquarcrs 	 •. 	. 	 S . . 	 S  
i 	Chaknhaina C!O Sl1tion 	 S 	(Vijy Kwna 	. 	. J1C) Zai.Jama (NaaJancf) 

 
S 	 850 	 . 	S  Datcd 	Sep 2001 	 . 	 fbi 	C'  

PF8P1CTD. 	S 	.. 	S 	•• 	•. 	.S• 	.,tf. .5 	 . 	"....... 



cv 
EX1RACT COPY OF ATTENUANE OF CONSV SThFF FOR THE RUNTH OF StP 2001 

Ser ~ Name of Ep1oyee 	1 	2 	3 	4 	5 	6:7 	B 	9 	10 11 1, 12: 13 14: 15 161 17 18 19 io: 21: 22: 23: 24: 222728293031 Tatal 
No: 	 : 	: 	: 	: 	: 	: 	: 	: 	: 	: 	: 	: 	: 	: 	11 	: 	: 	: 	: 	: 	1 	11 	: 

ShrBahdur 	'p'P'P'PP'PP'P'P'P'P'P'P'PP'P'PPP'P'PP'PP'P'PP'----27- 

P,KBinoh 	 'P'P'P'P'P'Pp'p'p'pP'P'p'P'p'P'pP'p'P'P'pPpPPP--27- 

LxanPlehto 	PP'P'P'P 1 P'P'P'PPP'P:PIP'P'P'PP'P'P'P'P:PPPPP --- 27 - 

Purn 	 PPPPPPPPPPPPPPPPPPPPPPPPPP---21- 
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IN 	THE C ISATI,ttIBU 
	

AT cJNAHAT1 J 
0.A, No.81/2005 

Jeet Bahadur 8 17 Ors. 

*04 Applicants. 

-vs - 

Union of India 8 Ors. 

... Respondents. 

-AND- 

IN THE MATTER OF : 

Written reply to the written 

statements submitted by .the 

Respondents. 

The hnble applicants submit their written reply 

as f:Q11js :- 

That with regards to statements made in paragraph 1(a) 

the applicant have no comments. 

That with regards to statements made in paragraph 1(b) 

the applicants state that the same is not correct and hence 

stoutly deny it. 

That with regards to statements made in paragraph 1(c) 

e the pplicants beg to state that the same is not correct as 

the applicants are the necessary party in the case and the 

question of non-joinder and misjoinder does not arise. 

Contd... 2/- 
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4. 	That with regards to statements made in paragraph 

1(d) the same is not correct and hence stoutly deny the same. 

That with regards to statements made in paragraph 2 

the applicants state that the same. is not correct and hence 

stoutly deny the same. Further it is stated that the applicants 

have continuously worked from 1986 to 2004, December. 

That with regards to statements made in paragraph 3 

the applicants begs to state that the same is not correct and 

hence stoutly deny the same. Further it is stated that the 

Respondents have deliberately concealed their records of per 

formance of duty by the applicants and they have now said that 

records are not keflt for longer periods, with a view to de-

prieve the applicants of getting their relief from the Hon'ble 

Tribunal. 

Further, the Respondents have not mentioned when the 

records have been lost or destroyed. 

That with regards to statements made in paragraph 4 

the applicants begs to state that the same is not correct. 

The answeinq Respondent has deliberately and intentionally 

made a false statement ignoring the Government scheme for the 

casual labourers giving temporary status and regularisation 

therafter. The scheme clearly states that the casual labourers 

givinal who have completed 240 days in a year,they are entitled 

to temporary status and thereafter regularisat ion of their 

services. 	 - - - 
Contd... 3/- 
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The applicants further begs to state that the law will 

be shown at the time of hearing of the case. 

8, 	That with regards to statements made in paragraph 

the applicants begs to state that the casual labourers who work 

240 days in a year under,the Central Govt. Scheme they are en- 

titled to temporary status and reqularisation of services 

thereafter. 

Further it is stated that there is no bar in engaginq 

fresh casual labours if their is vacancy. It is also a fact that 

under the Central Govt. Scheme the casual labourers are also 

entitled to D' post after completion of temporary status given/j 

to them under the Govt. Scheme.  

90 	That with regards to statements made in paragraph 2nd 

the applicants begs to state that the Respondents statement 

and grounds mentioned are not tenable in law nd this 

lutely incorrect and hence stoutly deny the same. 

The Respondents have admitted that arrear wages of 

the applicants will be considered, if any, after following 

cedures required by the Controller of Defence Accèunts,Gw, 

The applicants state that the authorities have already info: 

them about the same. 

-I 

10. 	That with reaards to statements made in par 

the applicants begs to state that it is maliciously 

question of dismissal of the application does not aris) 

judgments in similar cases hav been annexed in the 
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application. 

1 
LI. 	That with regards to statements made in paragraph 7 

the applicants begs to state that the written statement has 

not been made bonafide and for the ends of justice and equity. 

• 	 • 	 • 

- 
I 

I 
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BERIFICATION 

I, Jeet Bahadur Son of Chandra Bahadur, resident 

of Village Gurungchoury, P.O. - Ramour, Zone - Sogoinatha, 

District - Gumla, Nepal, do hereby solemnly affirm and 

• verify that the statements made in paragraphs 

are true to my knowledge and those made in 

paragraphs 	, iD 	 béinq matter 
/ 

of records are true to my information derived therefrom which 

I believe to be true and the rests are my hunbie submissions 

made before this Hon'ble Tribunal. And I have not suppressed 

any materials facta in this case. - 

And I sign this verification on this the 4rk day 

of October, 2005 at Guwahatj. 

r* 
Signature. 

I 


